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MR. DEPUTY-SPEAKER: The Mi-
nister of Parliamentary Affairs is
there,

SHRI A. K. ROY: Some Cabinet
Minister should be present; otherwise
there is no meaning in 377; we should
withdraw 377.

(iii) UNREMUNERATIVE PRICE OF ONION
PAID TO CULTIVATORS.
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(iv) REPORTED RETRENCHMENT  OF
CASUAL WORKERS IN SouTH EasT-
ERN RAILWAY,

SHRI SOMNATH __CHATTERJEE
(Jadavpur): I would like to raise a
matter of great importance under rule
371.

On February 14, 1978, 111 casual
workers of unskilled, semi-skilled and
skiiled categories, who were working
under the District Engineer (construc-
tion) Kharagpur, South-Eastern Rail-
way have been arbitrarily retrenched.
These employees were recruited bet-
ween may, 1968 and April 1973 and
therefore, have been working for
nearly ten years and the shortest pe-
riod has been five years and they
have been in continuous service till
their retrenchm.ent. It is strange that
on the one hand senior employees are
being retrenchei while on the other,
fresh recruitments of about 99 casual
workers were made between October
1976 and May 3, 1977 by the same
District Engineer. And moreover in
1978 itself, fifty more casual workers
of similar categories were recruited
by him. There are various schemes
of new works which are to be under-
taken by the District Engineer (Cons-
truction) Kharagpur requiring a large
number of employees of similar cate-
gories to that of those retrenched per-
sonnel. It is alsg contrary to law to
retrench senior employees and conti-
nue in employment the juniors. 1
would request the Government to im-
mediately look into the matter and
see that 111 casual retrencheq person-
ne]l who have acquired considerable
experience in their work are imme-
diately taken back in employment so
that their experiences and services
can be utilised properly. There are
sufficient opportunities for fresh emp-
loyment which can be given to the
persons who have been recruited gub-
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sequent to the retrenched personnel
and they can be continued in service.

The government has taken a vindic-
tive attitude because some of them
have gone to court under jurisdiction
of article 226. They have not even
received their wages for the period
they worked, from 16th January to
14th February. Their salary has been
withhelg although the court granted
them liberty to receive the mony.
Thig is being deliberately withheld
just because they have gone to court.
I request the Ministry of Railways to
act promptly in the matter and ‘ake
back the retrenched employees. Peo-
ple who have been working ifo:
more than 10 years have been re-
trenched because they are casual emp-
loyees and in the menatime new peo-
ple are taken in the same division.
More experienced people are being
put out of job, There are numerous
vacancies for taking in new people.
Apart from the question of law, the
question of propriety and morality is
there. This is 5 very important mat-
ter because 111 persons for no fault of
theirs have been dismissed. I request
the government and the Railway Mi-
nister to look into it. I have also
written to him, I hope the Minister
of Parliamentary Affairs will kindly
bring it to his notice so that some
immesdiate steps may be taken.

14,25 hrs, -
MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS— Contd.

MR. DEPUTY.SPEAKER: The
House will now resume further consi-
deration of the following motion
moved by Shri Gauri Shankar Rai ¢nd
seconded by Dr. Sushila Nayar on the
24th February, 1978, namely:—

“That an Address be presented to

the President in the following
terms:—

-
‘That  the Members of ok

Sabha assembled in this Session
are deeply grateful to the Presi-



